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[Shri Bhupesh Gupta.]

points have been raised with regard
to the powers between the two Hous-
es and all that, Yesterday we could
not sit. So it is better that we defer
the discussion so thal we can acquaint
ourselves with what has been said in
the other House with regard to the
powers of this House in regard to
such matters as are covered by the
Committee on Public TUndertakings.
We should be properly informed. 1

say this thing because where both
the Houses are concerned . . .
Mgr, CHAIRMAN: What is your

proposal?

Surt BHUPESH GUPTA: My pro-
posal is that this discussion should be
deferred. This particular thing you
have included in the List of Business
for today should be taken up io-
morrow or at some later date.

Mr. CHAIRMAN: That will depend
on the length of the discussion on
the other Bill that we are consider-
ing,

Snrr BHUPESH GUPTA: I suppose
we wil] finish it today.

Mn. CHAIRMAN: Let us hope that
it will not be finished. If the House
is keen on taking up the other discus-
sion tomorrow—even if the discussion
on the present Bill finishes—the dis-
cussion on the other subject wll
continue tomorrow.

Surt BHUPESH GUPTA: Ycu have
got the List of Business; the discus-
sion on the Durgah Khawaja Saheb
Bill is there. After that comes Mr.
Nityanand Kanungo's Motion on the
Committee on Publie Undertakings. if

we finish the Durgah Khawaja Saheb
Bill . .

Mg, CHAIRMAN: I have under-
stood, 1 am not very slow in the
take-up The discussion will continue,
and if the discussion on the Durgah
Khawaja Saheb Bill finishes, betore
we disperse, we will probably begin

the discussion on the subject and it
will continue tomorrow also, and
Members will have full oprvortunity
of acquainting themselves with the
material and they will contiiue to-
mMOrrow,

THE PRESS COUNCIL BILL, 1963

Tue MINISTER or PARLIAMEN-
TARY AFFAIRS (SHRI SATYA NARA-
YAN SINHA): Sir, I move for leave to
introduce 3 Bill to establish a Press
Council for the purpose of preserving.
the liberty of the Press and of main-
taining and improving the standards
of newspapers in India,

Surt1 BHUPESH GUPTA: (West
Bengal): May I ask one question?
Was the Bill prepared in consulta-
tion with the working journalists ot
the country?

Sart SATYA NARAYAN SINHA:
The entire country. We have consult-
ed the working journalists also,

Mgr. CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill to establish g Press
Council for the purpose of preserv-
ing the liberty of the Press and of
maintaining and improving the
standards of newspapers in India.”

The motion was adopted.

Surr SATYA NARAYAN SINHA:
Sir, I introduce the Bill,

Tae DURGAH KHAWAJA SAHEB
(AMENDMENT) BILL, 1963-continued

Mgr. CHAIRMAN: Mr., ¥Xhandekar,
you were speaking on the Bill. You
had not finished. You can do so now.
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“Whenever solicits or receives any
nazars or offerings in contravention
of the provisions of sub-section (1),
sall be punishable with fine which
may extend to one thousand rupees”
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TAFT T8 AIA A GH F7AT g7 AAT0H
%! IF T Rt & Mmu ¥ 79 fAdaw
F1 qA4T TG g

Surr N M ANWAR (Madras)
Madam Deputy Chairman, as I rise to
speak on this Bill of the Government
of India, The Durgah Khawaja
Saheb (Amendment) Bill, 1968, I re-
call to memory an incident that
occurred only last week, on Tuesday,
when 1 one of our usual evening
drives that gentleman par excellence,
Hafiz Mohammad Ibrahim and I as
We Were returning on our way back,
got landed mn a terrific traffic jam,
caused by several hundreds of spe-
cial buses at Mehrauli near Qutub
Minar and we were stranded for
nearly one hour But mysterious are
the ways of God That one hour
turned out t{o be the most precious
hour for me for heart-searching
That was an eye-opener to the uni-
versal majesty of our spiritual heri-
age that 1s the soul of India. I saw
before me and before my mind’s eye,
the vast multtude of men, women
and children in their thousands, des-
pite the challenge of chill penury,
moving from one shrine to another in
therr onward march of pilgrimage
to what they considered to be at
Ajmer the shrine of the patron-samnt
of India Well, what really dehghted
me and brought out the inner-most
depths of my soul was that in that
wonderful  congregation, 1 found
devotees drawn from all walks of
Iife, from all the castes and commu-
nities of our society, from distant
centres and different corners of our
country, moving from the shrine cf
Hazrat Khawaja Nizamuddin Walullan
to the shrine of Hazrat Bakhtiar
Kak: Rahrmatullah and on they were
moving to Hazrat Khwaja Moinu-
ddin Chist1i Rahmatullah Indeed our
country 1s dotted with hundreds of
these shr nes all over and no wonder
we always deem thig spiritual herif-
age of India ag our most priceless
possession As I was faced with this
human panorama of pilgrimage 1
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recollected to memory one of the
classic couplets which nspire in us
the nnermost feelings of patriotism

Wl oy Ul o8 yams s o Fta
e peh e 2 b

uwﬁgw&a,

2 Py gl et 2 ay oy fyae

Ty 3 o= 9y %Y qoAy a9 9qmEn

% 7 g qur § 9g=zg F7 T aur

¥ g A E, FT I A § 0]

Believe me, Madam Deputy Chair-
man, we must realise from out of this

wonderful experience that 1 went
through—of course I have never
visited Ajmer myself—that 1f after

seven or eight centuries now, Haz-
rat Khawaja Momuddin Chast:  of
Ajmer, could have this tremendous
spell over this vast mult.tude of
Indrans, = man who had abandoned
his roots in the distant land and
came all the way towards this coun-
try and to him this call to India was
a call from God, it 1s to these samt

and seers, sages and savants th

we owe our spiritual heritage Then
are the salt of the earth They are
the finest of our humamty who have
called us to God They have hallowed
this country with their saintly moaor-
inge Particularly as I see or look
around 1n our country, as evenp 1R
the world overseas, we are falling far
tar from the highest standards «of
character that we must carry for-
ward After all of what use are
these paraphernaha of planning and
all these wonderful achievements that
we claim 1n the industrial and eco-
nomic fields? We have progressed
evep ins.de our own couniry in mrat-
ters indugtrral with lightening rapi-
dity Nevertheless, when 1 look fur-
ther deep into the problems that
confront us in our country today 1
recall to memory that meamngful
and magnificent ‘maxim that I saw
inseribedq 1 gold at a church 1n
London

+[ 1 Bimnd:

transliteration
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[Shn N M Anwar ]
‘When wealth 1s lost, noth ng
15 losg

When health ;5 lost, something
1s lost

When character 1s lost, every.
. thing 1s lost”

And Madam Deputy Chairman, whep
I look at the progress that we have
had after the advent of our freedom,
sometimes I fzel sick at heart and say
to myself “What 1s all this happen-
mmg 1 our country today? While the
masseg continue {0 be as unsophisti-
cated as they were before, among the
leading lights, among men of conse-
quence 1n different walks of life,
we have got now a very poor display
of our national character and we
have fallen far far away from the
1deals that the Father of the Nation,
Mahatma Grandhi, had set before the
men and women of India And then I
remembered, Madam Deputy Chair-
man, in that precious hour when I
was stranded at Mehrauli that the
only answer that we can have to
many of the maladies of the spirit
under which the nation suffers today,
1s that we shoulq return to the call
of God

Madam Deputy Chairman, I was
immensely pleased when the hon
Minister for Home Affairs, while 1in-
troducing this Bill, paid a handsome
compliment to the Muslim community
for Irav ng brought under the juris-
diction of a secular State the admi-
nistration of their most important
shrine of Hazrat Khawaja Momuddip
Chist1 of Ajmer Madam  Deputy
Chairman, I feel proud of this achie-
vement and I want that this shoulg
serve as an example Dbefore every
community 1n this country After alj,
the essence of secubarism 1s  spir.
tualigm Secular;sm does not mean
that we abandon religion On the
contrary, 1t provides for harmonioug
coexistence of the different spiritual
beliefs and faiths n this country
Rightly, that hag been our spiritual
heritage through the centuries Thig

land hag ever been knowp for 1its
rishis and munts, for its saints and
sages, for the seers and savants who
have brought laurels of glory to this
land That 1s why Dr Sir Muham-
mad Igbal was pc-fectly right when
m the immortal words that he has
put into that single couplet he -aid
scmething which findg an echo in the
heard of every patriot in India

Llam xall gy oKl oab  splads P

T[ar s & wsy  feg=Er gwi,
E9 AT & ITH) TR LFAEIT ZHIT 1]

We cannot claam any of the wonder-
ful riches of the United States of
America, for 1instance Nevertheless
we have got this richest of her tages
that we have inherited from our
forefathers, no matter to which com-
'‘munity we belong After all ag our
revered President, Dr Radhakrish-
nan, said 1n his address on “Inter-
religious understanding” at the
Haverford College 1n Philadelphia.
“saints and seers belong to a single
family”, no matter 1n which religion
or 1n which community they may be
born They are the people who have
brought the Kingdom of God on
earth It 1s they who have made this
couniry a heaven on earth For that
reason we feel, and rightly too, that
these saints, not only while they were
lLiving, but even long long after they
are dead, still carry on that wonder-
ful spell ag the blessed redeemers of
the soul of India How wonderfully
Igbal hag said

U"ﬂ“’: U'*. ._53“ Jo.: & S ¥lo
T3 TERHA § 217 AT S AFE7 |

It was that which I saw in  that
hungry multitude In their eyey I

+[ ] Hindi transliteration
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saw the hunger of the spirit, the
hunger of their soul, their thirst te
reach the blessed redeemer whom
they believe to be lying buried in
Ajmer, ‘

Madam, I ponder over this and I
must submit here before this House,
that we must try to draw a lesson
from this experience of nur gseiritual !
heritage. India, our country, nas |
got a history where swords have been
drawn between this ruler and that
ruler, between this dynasty and that
dynasty, between this personality and
that personality, sometimes brother
against brother, right through our
history. How very different it would
be if, instead, we went to the roots of
our problems to the common mass
of our humanity and tried to re-write
.our history from the base, after seeing
from this right and of the telescope
what emotions inspired *he people of
India. Madam Deputy Chairman, I
feel that there must be somebody in
our country, amongst the historians,
who will echo the example of J, R.
Green who wrote, not the history of
the kings and queens of England as
it used to be customary, but a “short
History of the English People.” That
has got a lesson for this country If
our posterity is to be saved {from the
ravages of the prejudices which still
continue to lurk im certain circles,
in the minds of some of our parties,
in some leadership, then the only
course that we have to take is to see
that we let the course of our history
move along the right linas of
secularism, and see that such a pre-
cious heritage which had been built
up by our saints and savants, is an-
notated and brought together so that
it may constitute a history of India,
a history for which our country is
justifiably famous the world over. It ]
ig in this country that we find nearly |
all the great religions of the world. .
"We have Hindus, Muslims, Christians,
Parsis, Sikh< millions of nearly every
religion in the world.

|
|
|
|

AN Hon. MEMBER: What
the Jews and Buddhists?

about

|

[ 26 NOV. 1963 ]
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Surr N. M. ANWAR: Yes, Jews,
Buddhists and Jains also. Madam
Deputy Chaitman, T had beea going
round the world many a time and
this is what I used to tell soma of
my friends overseas, It is much
easier to run a government where the
people belong to a particular creed;
but it is infinitely to the glory ® and
the majesty of our secular State that
we in this country, with a conglomera-
tion of different communities, having
different traditions of heritage, speak-
ing different languages, nevertheless,
live in peace, in this vast country of
450 millions of Indians, Madam De-
puty Chairman, it redounds to the
glory of our ancestors that they have
nurtured us in the arts of peace, in
the arts of harmony, in the arts of
living with goodwill towards ona an-
other. No doubt I know that there
have been certain mental aberrations
and certain jncidents, when the nation
was overtaken by madness here and
there. Buf we are not going to write
the history of our nation based only
on some misdeeds that happened here
and there, On the countrary, the peace
that prevails, the harmony that one
sees in almost everyone of the 600,000
villages of India, what do they illus-
trate, The people, the ordinary masses
of the people the ordinary run of our
mankind, are essentially given fto
these spiritual urges which constitute
the heritage of our country. And that
is why, Madam Deputy Chairman, I
felt so much overjoyed when I saw
that day, not only Muslims—they were
no doubt there in their thousands—
but also Hindu and Christians who
had gathered in large numbers, all on
the onward march, on their pilgrimage
to the shrine at Ajmer. What does
it reveal? It reveals that basically,
essentially, the mass of our peopla in
India have got their roots in a spiri-
tual heritage, And the Father of the
Nation, that greatest amongst the
statesmen that this country has ever
produced, understood this very well,

this background of our nation, and
therefore, he himself sanctified our
politics by appealing te the imner
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[Shri N. M. Anwar.} ‘
urges, to the soul of India, by him-
self becoming a Mahatma,

Even in that wonderful way in
which he sacrificed hig most precious
lite, he not only saved the lives of
the Muslim community in this coun-
try but also saved the glory of the
Hingu community which would very
much have come in for utmost and
irreparable damage before the powers
that be in the world, before the bar of
world opinion. There never was 1n
human history a greater proof of
martyrdom and sacrifice such as the
Mahatma did and this I say when we
are under the shadow of a very great
tragedy, a tragedy of the first mag-
nitude, when a young man fired with
the great ideals of human liberty,
President Kennedy, has died a martyr
for causes that now will find their
echo in every heart the world over.
We are proud, Madam Deputy Chair-
man, that the Father of the Nation
contributed to that legacy, to that
spiritual heritage in the most wonder-
ful manner that he could have ever
been expected to have. I feel that in
our country we must raturally give
greater attention and regard, parti-
cularly when we are faced with the
problem of emotional integration and
when we are confronted with the
issues of national integration, to these
roots of our spiritual heritage. There
is a very damaging observation which
has entered the books of history and
has prejudiced most of our intellec-
tual circles that Islam was spread by
the sword but, Madam Deputy Chair-
man. there canriot be  greater tra-
vesty of truth there cannot be a
greater crime against the con-
science of mankind than to hurl this
most filthy charge that ever was laid
against a religion that came in for
peace, for brotherhood and for love.
for complete surrender to the will of
God, as the life -f the Holy Prophet to
Islam itself vindicated in the deserts
of Arabia, Madam Deputy Chairman,
when I see these different communi-
ties being attracted by the spiritual
bonds of love and harmony and peace
and goodwill, then it becomes our

}

| duty, our paramount responsibility to

see that we cash in on this heritage
and try to re-write our history in the
light of the spiritual blessings that
have been conferred upon the nation.
I am by myself not given so much te
the worship of the shrines because I
feel, as an iconoclast, one should have

direct communion with God. I do not
believe in intermediaries. Even the
Prophet of Islam, when he brought

the message, said that he was but a
servant of God and that he shall not
be worshipped and man shall sur-
render himself to no authority ex-
cept God and that the Prophet was
but a messenger of God. When that
is the tradition in which I have been
brought up and which I believe with
all my fervour, 1 can never under-
stand many of the things that now
happen in and around shrines all
over the couniry. I now fee] that n
this country have got 1o safeguard
these shrines under secularism. I now
respond to the appeal that the Minis-
ter hag made that as a minority com-
munity, the Muslims have set ar
example and a glorious example hy
placing their greatest shrine under
the jurisdiction of a Secular State
but this is only the begimning and I
say with the tourage of conviction, as
a Muslim amengst Muslims, that I
shall not feel happy and satisfied wr-
til the day dawng when all the shrines
in this country—and I hope even my
friends belonging to different com-
munities, and particularly the Hindu
community, will agree—will be placed
for excellent preservation under the
Preservation of Monuments Act. Wiy
do I make that observation which
appears to be quite revolutionary? It
is because, Madam Deputy Chairman,
I see many acts of vandalism. It was
George Bernar@ Shaw who said, and
said so rightly, speaking of games and
sports, that gate money is but a pros-
titution of games, What is this

.Nazrana for which Government is

now pleading, which it wants 10 be
institutionalised or canalised through
proper channels? 1 agsk do all these
saints and seers who lie buried, whe
had come in order that they can be a
source of salvation for the poor, de



1053 Durgeh Khewaje Seheb

I3

they need all these Nazars, people
who had come to give succour for the
afflicted humanity, for the diseases of
the soul, people who had come to see
that there shall not be jllwill between
man and man, that there shall not be
jealousy, lust, greed, wickdness, trea-
chery, there shall not be such other
evil attributes which bedevil huma-
nity and people who said that man
does not live for bread alone, people
whose call was to God and who
brought the Kingdom of God on earth?
Are we to desecrate their memory?
Are we to abuse their honour and
their legacy by trying to institutio-
nalise beggary? If gate money Iis
prostitution of games in the language
of George Bernard Shaw, I must say,
equally strongly, that this Nazrana is
a prostitution of faith. This is what
we are trying to do to the soul of
these great saints who have left be-
hing such wonderful traditions of men-
tal and spiritual succouy for the poor
of this country. This is what is hap-
pening today in the name of these
devotees of God and certain vested
interests have grown around every
shrine. These people are living as
parasites of our society, trading in
the name of religion, prostituting
many of the highest ideals for which
these saints had brought a message
of relief and hope. As we are brin-
ging these tombs and shrines under
the eare of the Preservation of Monu-
ments Acts,-we must equally see that
these shrines are saved from the rava-
ges of the parasites of our society.
As a Muslim, I cannot give a maore
glorious example for my community
than the wonderful and classic manner
in which the tomb of the Prophet of
Islam is being preserved in that
saired land of Arabia, at Medina. It
is free of theése parasites. No Nazar
is being asked and no Nazar is being
accepted and no Nazar shall be
offered. Why then do we make jn
exception here in this country. When
I see these thousands and thousands
of the hungry multitudes that come
over, despite the challenge of their chill
penury. ig it proper and fair for us
to see that they are fleeced by these
parasites that lve in and around the

{
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shrines, legalised or otherwise? There-
fore, Madam Deputy Chairman, that
day wili be a red letter day for the
Secular State when it can guarantee
that these shrines will be saved from
the clutches of the parasites and that
they will be preserved in perpetuity,
each according to their religion. That,
I believe, is the very essence of secu-
larism. In fact, 1 go one step further,
Madam Deputy Chairman, when I say
that secularism is the basic concept
of the Holy Quoran. It is the very
height of the religious concept of {o-
lerance and goodwill. After all, it
is in the Quoran that we see:

te g o’ 9 ‘..ng rﬁj »

Tl o dma 7 o fiq”)

“To each man, his religion dear”.

This is the spirit of tolerance, of
goodwill, of co-existence, of harmony
and of co-operation that this religion
of Islam preaches. This is a secular
State in which the different religions
and faiths have been living in peace
and harmony and we have the won-
derful demonstration of communal
harmony existing in this great coun-
try where people belonging to diffe-
rent faiths and religions live in their
millions. Therefore, Madam Deputy
Chairman, I attach the greatest value,
and I must say this, the greatest im-
portance, to the fact that a secular
State must try to secured for the sh-
rines as much preservation of peace
as possible, accessible to all the devo-
tees, and held in good state. It is one
good thing to see

Tae DEPUTY CHAIRMAN: Would
you take more time?

Surr N. M. ANWAR: T should like
to take half an hour more.

Tae DEPUTY CHAIRMAN: 1 think
you have very near that. You may
continue for a little while more after
lunch.

The House stands
2:-30 p.ML

adjourned till

The House then adjourned
for lunch at one of the clock.

t{ 1 Hindi transliteration,
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The House reassembled after lunch
at half-past two of the clock THE
VicE-CHAIRMAN (SHRI M  Govinpa
Rebppy) 1n the Chair

SHuri N M ANWAR Mr Vice-Chair-
man, I was speaking on how these
saints and seers have contributed
towards the emotional integration of
this country Indeed I must say that
they have become the focal points
for national integration, and a Secu-
lar State which 1s called upon to pre-
serve the harmony and also foster
love ang goodwill between different
communities that subsist 1n this coun-
try cannot look to a greater agency
for the preservation of peace 1n this
country Mr Vice-Chairman, only last
year about this time when we had the
challenge of China across the borders
we felt inspired by the spiritual heri-
tage of this country and we felt that
1t becomes our moral duty and para-
mount responsibility to defend the
.cause that we hold dearest to our
hearts, to defend the glory of our
spiritual heritage as agaimnst the mh-
tary menace brought about by the
materialistic civuasation of  China
Therefore one cannot overemphasize
the great value that these saints and
seers, sages and savants have contri-
buted for the promotion of national
unity 1n this country How I wish I
could see that myself I had never
been to Ajmer but nevertheless I
feel gratified to hear report that not
onlv there are millions of Hindus
among the devotees of this shrine but
there are many who have contributed
in cash and kind and hear on good
auhority that one Hindu devotee has
constructed what 1s now come to be
called as the Chand: Chaboothra at
an expense of Rs 13 lakhs Imagine,
Mr Vice-Chairman, these saints, now
dead for centuries nevertheless exert
a spell, far too superior even to the
Kings and Emperors who ever could
have exerted in their sovereignty du-
ring theirr time Now, when I saw
at Mchrauli these pilgrims marching
towards Ajymer I felt that they were
mocking at the ruins, as they passed
*them, of ever so many Emperors that

clashed with their swords as between
brother and brother, and that they
vere onuy inspired by the immortal
and universal majesty of this deathless
spiritual glory of the saints Natu-
rally, Mr Vice-Chairman, as I said
before lunch, we want historiang who
could echo the language of J R Green
and rewrite the history of India not
of the Kings and Queens who fought
with their arms, as between brother
and brother, but we want to see that,
mnstead they write the history of our
saints and seers of every community,
not only among the Hindus and the
Musums, but among the Christians,
the Parsis;, among the Sikhs, the
Buddhists and Jains We have got so
many hundreds of saints whose shrines
and dotted all over the country
and they have been muissionaries of
mercy as against the mercenaries of
materialism that we are confronted
with today in our society And let
us try to cash in on theirr goodwill,
on their heritage and see that we ex-
tend the area of goodwill and bring
the different communities i1n mutual
love and goodwill That shall be a
lasting glory for the secular State that
(s India.

Now, there is one more thing As
I said before lunch, I am an 1conoe-
last, I do not believe very much how-
ever supernatural may be the powers
that might have been exercised by
these saints I do not believe that for
a communion with Geod there is need
for an intermediary, for any devotee
can have direct communion with God
Indeed, I subscribe to a theory which
has been brilhantly immortalised by
Dr Sir Mohammed Igbal 1n these
words

2t e yooi pa S WSl 0kl o5 oF g0g
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When I am brought up in this tradi-
tion of thinking, in this psychology,
verily I can never agiee to many of
the things that the devotees perform
during the pilgrimage to these snrines,
particularly durmg Urs, but yet
we have got as a Secular State to res-
pect ueir sentiments, to respect ther
religons Nevertheless, let me tell
you, Mr Vice-Chairman, particularly
coming as I do from the South, from
the State of Madras we have got
there some of the greatest rishis that
this country has ever produced, $an-
karacharya Ramanujaciiarya, XMadha-
vachaiya, Ramakrishna Paramahaimsa,
Nandanor, Thiruvalluvar, Avvayar
who have added to the glory of this
great country and only 1i1f we try to
nculcate 1n the juvemle minds of our
children how these saints have done
marvellously well without the stren-
gth of the sword but with the afomic
energy of their love, of thewr good-
will of their simplieity, of their life
of poverty and piety, we can go very
fa1 These are the things that natur-
ally influence the people of India, the
450 million people of India, despite
all that the Commumst Party can
claim 1n defence of materialism It
1s these strong urges that are there
lying dormant in the mind and spirit
of India that contribute towards the
vitality of the country, despite the
problems of our poverty

Mr Viece-Chairman as I said be-
fore the urnuversal mailesty of these
samnts, sceptre and c(rown have tumb-
led down many a f'me 1 would like
to qunte one nsta:  which 1s gf his.
torie significance 2ut the ‘whole
trouble 1s that our historians have not
served the country well Let me now
tell you of a very glorious ncident
that occurred in Madura sometime
during the reign of King Aflauddin
Khiljy, during the 12th century He
deputed his great General, Malik Ka-
fur who in his invincible march ran
across the country down the plaing
And he reached the gates of Madurs
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, ture .n the glorious temples of Madura,
[ Taose temples. were likely to be ra-
vaged but for the conduct of the Mus-
lim minority that was there in Madu-
ra Because the Raja of Madura pro-
tected then religion and the shrine
of tneir saint—and he himsclf was
also a devotee—the Muslim commu-
nity took upon 1tself the responsmi-
ity to deferd their Raja even against
the Muslim invaders that had came
from Delhi What does this iliustrate,
Mr Vice-Chairman? Malik Kafur
sent a message to them that they shall
ve spared the ravages of war if only
they could cross over to their side but
the Mushim community in their col-
lective wisdom said, and very correct-
ly, “no, 1t shall never happen, we shall
stand by the Raja because he has de-
fended our religion and our faith He
has given us protection and shelter
and maturally 1t becomes our duty
according to the injunctions of the
Quran to see that we stand by the
ruler” Malk Kafur was so much
pleased with this religious love of the
Muslims for their State that he
abandoned the invasion of Madura
That 15 the degree of loyalty that 1s

expected of every true Muslim In-
deed my only regret today 1s that
while we pretend to be Hindus or

Mushms, or Christians, or Sikhs, or
Parsis or Jains, or Buddhists, how
I wish that we could be good Hindus,
good Mushims good Christians, good
Parsis, good Sikhs, good Buddhists
and good Jains Then there will not
be this trouble, this pandemonium
that we have been witnessing time
and agawmn all over the country All
religious beckon wus to a complete
surrender to the will of God They
bring 1n the majesty of the authority
of God and bring to light the humility
of human endeavour And here 1t
happened at Madura These Mushim
leaders said “If the invaders want to
walk into the temple of Madura, they
will have to walk over our dead bodies,
before they could lay their hands on
1t”  That produced a metamorphosis
and that 15 one of the classic anecdotes

where you have got the most wonder- | of our history, which unfortunately no

ful monuments that are a tribute to
our Dravidian architecture and sculp-

history has ever placed on record
| That saved Madura for the Ruler and
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[Shr1 N. M. Anwar]
that was exactly what brought about
a turning pomnt. There are hundreds
of such anecdotes of Muslim loyalty.
That 12 why 1 our part, despite the
fact that there had been ever so many
troubles during the days of partition,
we have been living in a world of
goodwill and harmony. Now, I bring
to ¥ght another example, how Tippu
Sultan, himself one of the sacred saints
of India, was 1nvolved, When he
waged a war, he waged a war against
the Nizam, a Muslim ally of the British,
and even invoked the help of Napoleon
Bonaparte in order to expe] the British
imperialists from this country. In that
memorable letter which he had written
and which has now become a classic

on record, he had signed not as the
Ruler of Mysore but—mark the
words—as the First Citizen of the

Republic of India! The very concept
of the Republic of India and of him-
self being the First Citizen was con-
ceived two centuries ago by that great
martyr who died defending thé¢ honour
of the country against the foreigner.
We have got glorious and glowing
accounts of secularism,

ELE

Let me illugtrate 1t from my own
I have the privilege pride

experience.

and pleasure to be the President of the
Vaniyambadi Muslim  Bducational
Society. .,

£1r7 v

T VICE-CHAIRMAN (Bgmx M.
Govinpa Reppy): Mr. Anwar, you are
straying too far fromr the scope of the
Bill. )

¥y

Surr N. M. ANWAR: I am rather
touching on the most sacred and im-
portant problem of secularism which
these saints have come to represent
And there I tell you that I have cer-
tain experience. We have got a
college, the Islamiah College, and I
happen to be the President of the
Society which runs it namely, the
Vaniyambadi Muslim Edocational Se-

———

ciety, with resources exceeding Rs. 60
to Rs, 70 lakhs. We had—Ilong before
freedom dawned on this country—
thrown open the doors of these in-
stitutions, now providing instruction
to more than two thousand students,
to all the communities. We have takem
on the staff members including the
Principal, who happen to belong 6
the majority community and rightly
in a majority. It is these high ideals
of secularism that we have got te
foster. How did we come to take these
lessons? It is not from the rulers whe
only brought about trouble between
communities. Let us forget that chap-
ter of our history. Let us not think
in terms of Hindu India or Muslim
India which has been the bane of our
history. It was these saints, whether
they were Hindus or Muslims, whe
brought about goodwal] between the
different communities and extended
the area of harmony between all our
countrymen. It is because we drew
inspiration from these great saints that
we have come to consider these shrines
as most sacred and hallowed by their
demise. Therefore, we }ook upoR
this country as hallowed by the tra-
ditions, of these great saints, who sacri-
ficed their homez and came all  the
way from distant lands in order that
they may make this country theijr
home. And because of that I believe
this land has become Punnig Bhatmp-—
sacred motherland, and we have got
to stand together. I would expect ihe
Minister of State to go one step fur-
ther and see that these institutions and
shrines should be taken over undery
the Preservation of Monuments Agt
and they should be preserved in perpe-
tuity and for ever. Why do we call
Hazrat Moinuddin Chisti as “Ganb-
Nawaz"? What does that mean? It
means a man who came to the succour
of the poor, who was considered by

the millions of this country as the
Blessed Redeemer. And should his
shrine be made a burden upon the

poor because of the parasites who live
on these shrines, live in and around
the shrines, I am beholden to my good
friend from the Jan Sangh, Mr.
Chordia, far the tROSt excellent thiisg



1061 Durgah Khaweajza Saheb

that he said, namely, these shrines
must be protected and must be saved
from the depravity of these parasites
I only wish that he should also take
some measures and see that there are
so many endowments m this country
at Tirupati and elsewhere, and the
‘surdwaras’ too, which have become
pilgrim centres and focal points for
emotional integration Let them also
be preserved I am not here prepared
to speak with that authority, but
mevertheless I equally plead with my
friend on the other side that they
should see that these shrines are really
preserved 1c noble monuments and that
any and everyhody who 1s a devotee
has got acress to the shrine regardless

of hus cas 1md community Let there
e no impediments Let there be no
mandicaps Let there be no surcharges

Let there be no nazars I speak in a
very vigorous vemn I do not want
these things and when I speak, I speak
with all the authority and command of
a Muslim about the shrine at Ajmer.

Now, I have to echo the soliloquy
of Alexander Selkirk where he gaid-

“Where are the glories that the
sages have sung of Society, Priend-
ship and Love, The Divine Blessings
bestowed upon man®” ‘

Where are those divinely blessed
nien today in spite of the fact that the
Father of our Nation, Mahatma
Gandhi, was dedicated to the higher
1deals of the human spirit  Unfortu-
nately we have drifted and drifted
farthest from those high 1deals and
today we are acting ourselves for some
of the most vulgar paraphernalia of a

materialistic society, always after
money and money
Surt A M TARIQ (Jammu and

Kashmir) Is 1t money or ‘Man’?

Surtr N M ANWAR Man does not
live by bread alone and, therefore, it
15 that this spiritual solace, this peace
of mind, this mental contentment is
more important than money Mr
Mani, let me tell you and the House
wil] be surprised, 1s a great devotee of
Shri ‘Sa1 Baba’ and many a time when
ke had some of his troubles, I used to

|
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wonder and marvel at the sense of
complacency with which he would re-
act to such a situation, because he said
“My ‘Sa1 Baba’ will come to my
rescue” And lo and behold, every
time he has conceded that he has com-
plete faith 1n that saint. Mysterious
are the ways of faith We are not
gomg to change our views with any
of these, but nevertheless they remain
with these different faiths, people of
different communities who are dedi-
cated to certain high 1deals of the
human spirt and these are the saints
who symbolise the spirttual values.
They have farth, maybe, 1n ‘Sai Baba’,
maybe 1n any Valiullah, may be in the
Gurus of the ‘Gurdwaras’, or the
Rishis and Munis of Dharma As I
said before, let me repeat again that
wonderful couplet of Sir Mohammed
Igbal:

- W ey Ul o ey e 3 Sl
WK el @O, 1de yde) e 2L
<A &y ey Dy 2y iy hee

+{Fwedt & f3% Fd T, RIAT IGT IFTAT |
Ay 7 P Y § SeEa 7 AT WqT
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How many leaders would be able
to bring about the sense of patriotism
among millions as these saints have
done? They have brought the King-
dom of Heaven on earth They are the
holiest o] the holies And they have
sanctified this motherland with their
holiest remains Therefore, I repeat
once against the patriotic song of Sir
Mohammed Igbal —

’)LAQ utx.....l.s &2 dS L.f"f J*‘ LJ*'!"'L’ e

tlam Agr v weF fFea & W
BW T AN E L eF g afaE gmig]

[ ] Hind: transliteration
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\f".&" :J’Lb-’ rd, - ‘_’ ‘J’A‘-
. LJL“w L’v‘f-;

Y Qo gWo FIfew - worga AL
faarar ...

Siri N M ANWAR, Yes.

[ 2
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Mr Taiiq has also spoken and he has
as usual brought up the secular char-
acter of our Constitution. Naturally
the religion of Islam came to spread
the cause of peace The very word
‘Islam’ means ‘peace’. It is these kings
who have fought their own brothers in
order to preserve their dynasties in
the interests of their self-aggrandise-
ment Areyou to murder me because of
some crime committed by some Kking
belonging to my community by acci-
dent? On the contrary, I pledge my
loyalty and farith in these saints
Though I may be an iconoclast, I may
nat have to lose faith 1n them. I
believe 1n direct communion with God.
Nevertheless I must say: hats off to
these great saints They have brought
laurels to their religion and to this
their country They have the greatest
achievements to their credit, that is,
they fostered human understanding,
love, brotherhood and goodwill, and
the greatest of all was faith in God,
faith in the majesty of God.

Mr Vice-Chairman, I feel glad that
You should have given me this oppor-
tunmity The greatest truth which we

+[ ] Hindi transliteration,

have learnt from all these sainis is:
“Befriend thy enemy”. That 1s the
greatest teaching that we need today.
Let us try to understand that as bet-
ween different men and women Wwe
should have to befriend our enemies,
and to that extent we have got to con-
duct ourselves That 1s the greatest
secret of success 1n a democracy
Naturally there cannot be a greater
accession to our spiritual heritage than
what the saints have contributed by

their lives and teachings Let us all
be true to their teachings, worthy of
their heritage,
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THe VICE-CHAIRMAN: (Smrt M.

GoviNnpA REppy): The Chief Minister
is not a Durgah. We are discussing
the Durgah Bill.
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[Shri M. Govinda Reddy] B R ol - VL NCRIN-Y. %
- Bepa
T Ut b Vepee g

Tae VICE-CHAIRMAN (Sert M.
Govinoa Reppy): Mr. Ghani, please

Saheb, This is an amendment to that
Act, Your suggestion is that on these
lines, several other measures may be
brought forward.

S A ey

wH U shiloas gl speak on the Bill.

ol =i, & ™
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SUH o U e e
Trx VICE-CHAIRMAN (Smmr M.

- & U, o Govinpa REDDY): That is true but you
do not want to do the same thing. Do
o} sy Tt ¢ w9 gAe A5 | you?
®EI gt e Mleas g

¢0=‘F“ui3'-! Lanr &S b xS
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§ o o Wi g § arfad
TF HSAT TOF B G Tong § @R

+[ 1 Hindj transliteration,

§ afr A fogeam # foaAY qTTg
& TEnr & wfer § g 11 @ A
B 9l aral #1 aRE ¥ A T
g &, 9¥ 3IREEE 7T aF ATET A
arEre ¥ F 3928 &7 &, 37 IR 9%
g TR EHE T gArR W ¥
fawt STOE-gAr KT S A IF F A
9 AEZH F AT 9, HOA qET F A
¥ M § AJQAT AN § AT Ay
a1 g9 q= g A giT AR fAE weAT
T 7g qui w g ge, faes
ag ¥ TR F 5w g o 9w
WIEH fawar &g | wan
FUATE WS A @ qUS AT TYL @
T g, I T g @ fad & sfig
Geq TAT WTRAT & | F AT ARG FT
g & o s # R o8 e
F EW FEAT § E@E I AT F
AT T gt 3T foFeT & 1 U gt g
F arg ey ¥ & aga ¥ wfRww g
TE W gfHm F W¥ 5@ F
AR & & ITHT w SmET FTAEA A
qT SHTET WEATUT AT H AT 7GY

g

A T TG BF T ST gAY
¥ o faafey & st snfawmn a4
# AR & AFET CH HEE W@
g o5 Sa%r aF T ¥ a5t 9 97 few
A0 guA § 9 99 g w4E F oy
HAWS T ¥ G qFAA A
qIH I AT 5y 7 § I Ty
agl @ O f@r 1 W g g
fiF AT gT 9w i &, &k fa<ar
argd F 7O 9% § OF Afx 97 <
& AR A IY AFTAT T B 1 Y AT
Fgr orar § ¥ A IWar | 39 A
F agua g Aaad fafwey -
T 1oAY faed & 1 R agr o g
I gaiidle § A faqar 9@ "9-
TY ¥ &9 F AT 1 O 79 T A9-
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A AT T@EIFWA I N IFAR | Y e 17 1 AT A qIfEE AT

§ Agaar S £F Jr @l 8T F Aq7AT
grT & T T & IR 9E, 9T T
Frar &€ 91w fafreez ) ar w18 gl
I T TN I IZ I 1 «hr
TR ATTAT T A §

qQF 1. A IR SIg Ay |
|

N 7w W A g WK
1 fag T #1 A oga Afag
§ ud T AEar § F o At
QT AN & §F F | 979 I TSI
fedt dar & wfy fremr @ A At
Aar =g FreY wet #7 g1 e ar Asrar
AT § AV AT FE AT H T Fh
FQE I

Tue VICE-CHAIRMAN (Serrt M.
GoviNpA Reppy): The Chief Minister
is not a Durgah. We are discussing
the Durgah Bill,

N g T A FIA A AE
fafaeex & g oraT & 71 AN &Y
& | TTIE ¥ FFIR A AL A7 fI7v sar
g ot S agT aIeAt w far s
% 37T wrer w6 F@r wfgm
(Interruption) 1T aq TFaTg e
wE QN IF AT gAg § A A o,
T UF OF 1T qr § A6 50T § |
TEETT T U IT F T FT H1E
AT ALY GIAT A I 4T UF G409
i 7 NF | I5g AT qRT, § -
F7 ¥ 3g AT ATGAT § £ wAT A9-
7T fag s & gwmg € § fawar
& AR W1 33 A9 &4 a1 € 9y faw
TUME AW &1 § A § WX Tl g1
ST | FT AU TE TG € F ST
ar /0T a4 fegr s ar arvet s

T | F{E W7 FE & fr o wE
faet &t asrqar 3ar @ a1g ag Aer
AT ] 4T g9 ®94T §, ar ar 4
THF T AT | FI% AT JIEHT AR
qI B BT ATAT AT Y AT BT WY
AATFT AT G 1 AT ST w@r g fw
AIAL TG TG UF aE1 I8 2
Wt q% 98 AN 9 § WK faat awg
¥ TEAM A qQT FEI FAT § )
LA I T3 SR EN & AT 9%
73 ur Fgr frdg gar & 99 faama
F IR ) wdrga gfwar | o= @
T3 & 399 ArG! w47 AT § frreqar
g\ g @ g9 faerada ¥ 9 w6
ITEF M AR AfE qrF & a9 §
AT 97 | WIg q9TE, WTEF A TG AT
& | HEw W F A Al ww &, Wg
qaawTa g1, g g &, a1 7T Ay
§ agt o qeF W F AW A I
AT ANTET 3§ aY q AT SAF
ford o rg F07? T AT A & AV LA AR
FT TH TTE & gt T AT 97 fopan
AT g A faE AFhe 9w F I
F fax & o7 37 IW FT F-q7 F0
ar ] & 1| wfaT wIT oF e g Al
Tt T I THET 31 g | WAL HIE K
a1 T q AFTAT AAT § AT ATH g
¥ F{7 §, AOF g4 7 gfaw &7 g

. & Ty SEET AT X GEd 8, IqH Hg

EERIECEREAR R EC AT S E I RES
39 IEAT BT AT AFTAT T ITH
TF AT ®HAT JATAT FI4 [ AT
T A a7 F T WR A AAET
YA ¥ @ Famr f& oA Javar
FNT w4W, 3@ AT FOFE A
e fFe ®t g | FERew § ag
FEAT ATEAT § AT G A {6 ATy
fg 7 ars & faara sa% f& 399 g A
¥ qadr 17 & fear @ fewr o

T

|
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[1 sreger a7Y]

frdg ¥ ar fadt = F @ W oW
=t dar @ 5 fag oo % &
fax ag faw # ATAT O ET §, T
F A &, gEAEE W F AP av =
TTEE ¥ ATAS ¥ FH AYE FT FIHATET
FY TEY AT AT | WY TS N qLH A
F fama T& # A wvF ¥ g0
T @ Ko @ F1 FfE § S|
g AR o1q A7 W AN ¢ fF g
¥ mral @ W0 wgd @ wafae g
qomg & N fe Saveed defeaw
AT ¥ Fe W E W IEATET AR
2 Y qEE F Foq 7 WY, a7 o
AT & Fool B § Al qIE & qgd
JAGAT & | I AT A TR FFTA
F1 Agr wray f &) T AT Y SATAT
FGH FE a7 faa A M IT W
AW F¥ | AT ok I qAT ©E
g Ay T IW A A I IE FEEIR
T I qE T AT fomw
a7 faar mar &, gAF O F 7 T 7T
T qE &1 FEF g9 | F g91 Heqw
FET § WX T FT 56 AL A
Ukt 2, 1 fF g Fwawr A oy
#gr & fo o FIAFYEE®T A 29
fasr &Y qur Fv=7 =rfeq ar 1 fwey oY
THY SFIE 9T FET OF & AW 9T, STev
A9EF & ATA TT IFATAT G AT &S
[T A A7 wogT § & F 3
7 2

st sawg ot . feg fasa
qSTSREH (FEH N §F WE TE T |
faaw a8 a¢ Afex a1 afs wow &
o & fao Fqa e @ ) 3w el
73 1 3T %8 @ § 5 g8 Yegew Ay
2, ag 3% TET & | 4T TOME  qew
TEAUE &1 8, s9teF agr ag faw =
AT G |

o weIW AR ArEH AT A,
Tt ST ¥ OHY ST FEY

ot MANT TAY A T AN FE
g

Nt wegw WAL A wAT AGY FA
f& arsft oft o A AR @ AR AW
F 1 a1 fF fegeam o faw oF 3%
TTE AT AR I T8 oF 97 & oy
A JAAT AHT AT

off g arsn Ty ang F Ay
g7 T 2

A WS T AT W FEQ §
a1 T8 &

ot AT AW 2 |

oY oA T AT G R A
FEX A

Tae VICE-CHAIRMAN (SuHrr M.
Govinoa Reppy): Mr, Ghani, there is
an Act for the Durgah Khawaja Saheb.
This 13 an amendment io that Act.
Your suggestion 1s that on these lines,
severa] other measures may be brought
forward.

MEEH A F s g fF
trgafmzmde assaT WE |
Y Fg R & 5 T w0 T a9
fadt st 1 9 faer AR e =@
WSEEAIT a7 hT 9T ST & a ;W
frft & a9 & @ AR TS F
I F7 famy o 1 @Y wrw v oY FwE
& it 3R faamr ¥ wfy qadt &) wiha
TR HIAT 9TET W 57 FT F A0
TGAT & YT ATV FY qEY T@AT &

St sewr A W gEe TE
® e
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Y wegs T THET W T
quEr ] a1 § w7 Hifwa w90 )
¥ quar Q1 FF AT TRA FT AGE qT€T
B S ey ugo WMo q A0 F
STHHT AFT T § ARG F9 IFFT
T AT ] AR 99d de feT fae
AT 2| Tg AT qAR H Y HA
fF ot & 7 g, #90 W gET @
g & IIT AT AT, 1T I | g9fAT
§ #wgar § 5 qd quad &1 sifaw A
wifad, E g awAar g 1 Gar A g f
& gmaqgr & A& |
Tee VICE-CHAIRMAN (Smrt M.

GoviNpA Reppy): Mr, Ghani, please
speak on the Bill. '

Y e T qAAC WIS A HAST
& ARSI ¥ A Agl HqH fAaw WA
O qgt FF AR T I WF q SR
gaar @ | 7T A7 A8 §F q1q wgy
AREMEgIRA TN FZIA Q@
a4 & | #9 Ppdy ax goatmw A A |
Y faw og #¢1 fF 5% ad qun ¥
argx grr

Tee VICE-CHAIRMAN (Smrt M.
Govinpa Reppy): That is true but you

do not want to do the same thing. Do

you?

ot weger At F oy Fg g fF
qror AT gHH § g T § T ST
gAY &7 Fifere SFT T & 1 A fw
I I YIS & {1F HY YT 4 57
HqTHAT |

ot ¥ ag o9 & @ ar f5 e §
HOFY T § o AT TG AR
WTE & ¢ Friae § I7% arX | 98 A
AEfFNANFoF@EN AT
Y ag foemre 7Y & fr @t qotar 3w,
¥ 7R &g waifE 31 geare gm
for ot qutar w2  sfae =@ a@ S
T A FEAT g e |
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0 I & ag FgA wgan g
W 9 AIHE H1E YF]A A q 3T
Fam T & ol g ar et g
g1 g, 1% Ty HRATESAT FTAT H1
g f9g waree & e e
AZT FT GITA T g HI gHH 76T @
T I A Y g fed
HIX ITFT FqH FT Awfegd a1 5
for wrdal & wow qELE W R )
UF BIET &1 F1 g1q gu Y o wrsat
T oA R0 A Y I AsrqAn faear
g Ia oA FOS TG § T T faw
q\ 9gq T F FTAS § afes fafmafar
Fig & Fow § | wfaq @ faae
TTAEAT 3, B4Tg Q1 Afg § @Y, s Ay
T & g &g A1 AT 4 §Y, IW A
F1 AFL CF (Aar A1 7 #F wars
# @ WK 3aH wrg g sfore T
& fis 7 qEaraT 1 A 8, 7 g
FTasar g a1 sgfar@ a1 T |
HISTHT A 91 T @ 6 qadanat 67
Frafead #1 g faega g gt 2 |
Tg gr raT g fF a1 fpdt aeifena &
FTHAE TEE &) FT | GT Y oFA AT
GHET G AT AFHT 74T AZT Y Fed
g1 g FifH THY g et fas g
aeqs § agl o TR Wt A fea
sTaT | 6 a8 fedT ¥ fagar A wwar
Gfea ag T § B o faaa
HYFTE §, Mg a1 [FeT AT & qreaqs
wd g, 37 g7 ¥ fad oF fasmegar
fram #raw far 9@ @ifs Q&Y qaTe
SET & FAE g afew qLAT TAT AT
ST 81 I9F! g9 I & aFT w9 H
AT qF | TG AT ST F1E AGAF &,
MF TG &Y, (G g &, W I
gHY GTHEATE SN FT RITwW FL T
IqF faelrs T g0 o9 9 ) TS
# AT 9% | A I OF F A 9, 79
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FTA F A F9, g9 5 a1T B AT
73-AIT @E F WAT g TF AAEAT
A A Y fama FE T QR A
7t foray st &7 faan< samer & samr
FH AR FW H EAR 7T

YT T TS AT AT & W F T
£ FZATE, ATIET T &, 1 A¥ FgH
%T %Y I Frar & 5 T & F1 I
Tt FY aew Y 18 F v At F ey
§ | & ag waaa g 5 o g@ry gvad
W3 dtaga rawarg Wk a1 9
BT A&l Y IBTHAT & | AR F AT
TS 0y AT § Y ag FHAAF |

TR A AT ¥ & FHHT 00 0

Ay ay q& #9 qfem S d o
QT AR § WP Hogd AT AICAL WA
FIT T FEATIT AT W T T E—

wifg2 d e F qF@ FER S
HR 7113 T 75 qwaan § geaw g {1

oIS G § ag & @ ¢ 5 owsge
#1 ot axg wifem & |19 FeET
S 3§ 4 fom s AR 9 F o arai #
F1E g TE 1 T I A A
W fF @ ww ¥ aea quEw ©
gat 7 ST §F4 | TAAT FE FI § HOAT
AT WEH FI@T g | g 1)

Surr ABID ALI (Maharashtra):
Mr, Vice-Chairman, while supporting
the amending Bill, I submit that it is
necessary, it is the call of the times,
that the Government’s action—it 1s
secular—in guch matters also should
be secular in a fullfledged manner.
Whenever such propositions come up,
they should be made universally ap-
plicable to all the places of gll the
religions, where nazrana or offerings
are made or received. I heartily sup-
port the gsuggestions made by the
previous speakers that it was not

necessary to single out Ajmer
Khawaja Saheb for this purpose, I
have said that I am supporting the
Bill, I am supporting the principle,
1 am supporting the amendment but
the suggestion is that it should be
made universally applicable to all the
places of religious worship or mutts
or durgahs.

Surr K. SANTHANAM (Madras):
May I draw the attention of the hon.
Member that in Madras, all the Hindu
templeg are governed by an Act which
regulates their affairs more strictly
than this Bill? (Interruption).

Surt ABID ALI; It is true, and I
am aware that in most of the States
there are Acts under which these
places are administrated. But again, I
submit that there are several other
places to which no Act has been made
applicable. .

o WEwT TSt FgoqEr g
frwra @if9a )

it wifag oot qwed § 8, § I g

In Bombay also there is . . .

Tae VICE-CHAIRMAN (Surr M.
GovinpaA REpDY): There are many
outside its scope.

Surt ABID ALI: There are several
which are not covered still, There-
fore my submission is that they should
be covered. In Bombay, we have git
an Act which is applicable to the
charitable institutions of all religions
of Muslims, Hindus, Parsis, everybody;
no exception has been made there. So
far as I am concerned, I want that re-
ligion should be a personal affair and
it should be confined to the houses, or
places of worship. (Interrup.ions).
But it should not be exhibited in pub-
lic as it is the case in Turkey; there
no religious procession can be brought
out in the streets. No religious cere-
mony can be performed in a public
place, It may be in any house or in
any religious place bounded by walls,
not in public places or public streets.
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I wish that gradually the same situa-
tion should develop in this country
as well. '

Surr LOKANATH MISRA (Orissa):
But that is what is happening in
‘ Russia and we are objecting to iq.

t

Surr ABID ALI: Leave Russia

alone, Fortunately, the Communists
are absent now. Otherwise they
would be . . .

Surr LOKANATH MISRA: Secular
State does not envisage that religious
functions should be controlled by the
State.

Surt ABID ALI: What is the re-
ligion? My friend seems to be entirely
aware of the position in Russia. There,
religion as such is not permitied to
exist, The church which was in
Leningrad...... (Interruptions).... I
want religion to exist but I want

Sgrt SHEEL BHADRA YAJEE:
Mosques are there.

Tue VICE-CHAIRMAN (Smrt M.
Govinpa REeppy): Yes, that is true.
Church is not abolished; church is
there; worship is there.

Surt LOKANATH MISRA: How
can you prevent somebody from going
in a pro-ession? Religious proces-
sions can never . . .

Tue VICE-CHAIRMAN (Surr M.
Govinpa REpDY): That is his view.
You go on, Mr, Abid Ali.

Sarr ABID ALI: I was submitting
that in Russia churches which were
used for the purpose of religion have
now been converted into anti-religious
propaganda centres, (Interruptions).

Surt A. M. TARIQ: No, who told
you? It is not a fact. I have nglso
been to Russia in recent times, and
from what I have seen, some mosques

are in a better condition there than in
India. I have seen the tomb of the
prophet’s cousin, Hazarate Abbas. 1

have geen the tomb of Bahauddin
Ganjbaksh, I have seen Timur’s
famous mosque, I have prayed in

Samarqand there under the leader-
ship of Mufti Zia-ud-din, There were
thousands of Muslims at the time.
My friend, the famous poet Shri
Dinkar, was there, who 1s a Member
of this House. I tock him with me.

Tue VICE-CHAIRMAN (Smrt M.
Govinba REepDY): That will do, Mr.
Tariq.

Surr A, M. TARIQ:
president of Jamiat-ul-Ulema was
there and when he came back, he
also mentioned about these things. Mr.
Vice-Chairman, I am not here on be-
half of Russia, but we should not say
something which is not correct.

Tae VICE-CHAIRMAN (Sart M.
GovinpA REDDY): Yes, you are right.
There are churches and mosques 1
Russia. You go on, Mr. Abid Ali.

Surt ABID ALI: What my friend
has just asserted (Interruptions) is
based on his information—he has
moved about, But I also have moved
about gufficiently in Russia. I know
there is a mosque in Russia and that
people go there for Juma prayers. 1
was there myself, But I know what
is the condition of the locality where
the mosque is situated and of the
persons who take care of the mosque
and of the persons who go to the
mosque. They have kept soma places
to make a show, In Moscow they
could not do the tricks which they
have done in other places because, in
Moscow, there are lhe embassies of
Islamic countries, and they npave to
show to the world that Islam does
exist and is allowed to exist in Russia.
(Interruptions.)

Tae VICE-CHAIRMAN (Surr M.
Govinba REDDY): It does not matter.
You go on,

Surr SHEEL, BHADRA YAJEE: We
are not discuccing Moscow.

Recently, the
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SHrRT ABID ALI:
has come up . . .

But as the matter )

SHrr A, M. TARIQ: [t is not a fact. ,

Tue VICE-CHAIRMAN (Serr M.
GoviNpa REeDpDY): That is his view.
He admits that . . .

Surr ABID ALI: I do not know
lmow the hon. Member is so much
enthusiastic to  misrepresent facts.
(Interruptions),

SHrr A. M. TARIQ: Just one second,
Sir. On g point of information; for the
information of the hon, Member who
happened to be once a Depuly Minms-
ter of this great country I musi tell
him that it is not only in Moscow but
also in Bukhara, thousands of miles
away, in the desert, so to say, of
Bukhara, there is a mosque; also in
Samarkhand, thousands of miles away,
there is the famous mosque of Khwaja
Khazar and Chashmi-Ayub, and I saw
in the library thousands of Qurans,
especially one from Kashmir also
written in gold which was g hundred
years ago. (Interruptions).

Tre VICE-CHAIRMAN (SHrr M.
GovinDa: REppY): He may not have
seen all those objects but he has ad-
mitted that there is a mosque in
Moscow; he admits that there is a
mosque there, Now we need not
enter into that controversy. Go on,
Mr. Abid Ali,

Surr ABID ALI: That is true; I
do not say that there are no mosques
in Russia. Had he been to the mos-
que in Leningrad and seen how it was

functioning? Was there not a big
lock on it?
Tue VICE-CHAIRMAN (SHRI M.

GoviNDA RepDY): Mr. Abid Ali ,please
do not enter inte that controversy.
You are not on strong ground, I am
affraid, Do not enter into that con-
troversy. (Interruptions).

Surt SYED AHMAD (Madhya Pra-
desh): This js all absolutely irrele-

vant,

Tee VICE-CHAIRMAN (Serr M.

| GoviNDA REDpY): Order order.

SHr1i SHEEL BHADRA YAJEE: He
should discuss Durgah Bill,

SHrr ABID ALI: So, Sir, coming to
nazarana it was unfortunale that in
some of the important places of other

countries, of Iraq and Iran, where
pilgrims in large numbers were go-
ing—even to Mecca Sheriff—they

were harassed and large amcunts were
extracted from them under one pre-
text or the other, But some orders
passed by the Governments of these
countries, Saudi Arabia, Irag and Iran
have made it impossible for anycne
there to ask for money, and there is
no question of offering; my friend
from the Punjab was objecting to the
stoppage of nazarana, It i1s not pro-
posed to stop mnazarana. Anyone want-
ing to offer any amount for the Dur-
gah, any devotee like that can otfer
it, can put it in the box and there is
a regular committee for Ajmer Dur-
gah Sheriff also to regularise it; the
amount is used. What is suggested by
the proposed amendment iz that no
individual can give ‘o any person
there, and extracting money should
not be permitted. It is the intention
that people going there from different
parts not only of India but of other
countries also should give, should put
their nazarana in the box for being
utilised properly. I was submitting
that in Iraq and Iran also, the Guv-
ernments there have regularised ihese
matters, Recently I visited the shrines
in those countries, and ai one piace
I felt that I should make an offering
to a person there who was very much
helpful to me and kind, But he re-
fused to accept it in spi.e of my at-
tempts, I offered it when we came
out, when we were outside the pre-
cinets of the Mazar Sheriff. 1 tried
to make him accept it for his child-
ren. But he said that it was impos-
sible for him and added, “I will
never touch it”"—not that there was
anybody seeing him. He said, “It is
bad; we have been asked not to take
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money and I will not touch it.” And
he did not take anything. So I wish
that that atmosphere should prevail
in this country also, and the steps
which the Government propose to
take should be successful to that ex-
tent, For the sajjadanashin under the
Act of 1955, Rs, 200 per month sare
mentioned. Looking to the changes
that have taken place during this
intervening period I feel that Rs, 200
is very small now and steps should be
taken to increase the amount,

Khadims who have been prohibited
from taking Nazrana have got their
own legitimate needs. Arrangements
wil] have to be made to meet these
needs of the Khadims and their fami-
lies for maintenance and the like.
For this purpose, I am sure, the Gov-
ernment is thinking of making app-
ropriate arrangement,

THe MINISTER or STATE IN THE
MINISTRY or HOME AFFARS (SHrI
R, M. Hasarnavis): May 1 explain?
The present arrangement itself pro-
vides that if a certain sum of money
is offered without denoting the pur-
pose of the offering, then it goes 1o
the Durgah, But it is possible that
any one who makes an offering bf
Nazrana says that this is for the ser-
vices rendered by Khadims, that is
permitted. What is not permitted is
accepting money in offering as Naz-
rana on behalf of the Durgah and then
diverting it for personal use. With
that, I believe, the hon, Member will
have no dispute or controversy.

Surr ABID ALI: What I was sub-
mitting was that in case the income
of Khadims is reduced because of the
proposed amendment, then appropri-
ate arrangement may be made to
compensate them accordingly.

With regard to the suggestion made
by my friend from Madras, Mr.
Anwar, that the Government should
take possession of all the shrines of all
religions, my submission is that there
is much more to be done by the Gav-
ernment with regard to other matters.
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Let them take care of those obligations

first. After having accomplished
their programme of attainment of
socialism through prosperity, these

things can be thought of, not at pre-
sent,

About the criticism of the hon.
Member from Punjab, I may submit
that it is not proper to have Kairon-
phobia always particularly when he
is not present in this House. Secondly,
always there is the other side as well.
Now a regular enquiry is being con-
ducted. Let them make out a case that
there is some misbehaviour and things
will take care of themselves.

As far ag Nazrana 1s concerned, I
may submit to the friends concerned
that since they are themselves sitting
in glass houses, it is better not to
throw stones at others, Thank you,
Sir,

Surt NAFISUL HASAN (Uttar Pra-
desh): Mr, Vice-Chairman, Sir, I rise
to give my whole-hearted support to
the motion moved by the hon, Minis-
ter. I am afraid the speeches which I
have heard, most of them were be-
vond the scope of the present amend-
ing Bill, What is the present amend-
ing Bill about? It only provideg that
if persons who are not entitled to get
offerings/Nazrana, {ry to get if, they
will be guilty of offence. I may inform
the House that the parent Act of 1955
was passeq after a high-powered com-
mittee presided over by Mr. Justice
Ghulam Hasan had gone into the
affairg of the shrine of Ajmer. And as
far as Nazars are concerned, they
have dealt with thjs question on page
101 of the report. The report says:—

“Nazars. whether cash or kind,
made at the Durgah, either inside
the dome or at any other place
within the precincts of the Durgah,
shall be the exclusive property of
the Dargah without any right of
co-sharership in the Khadims or
in any other person. Nazars and
contributions for specific charities-
shall be collected in boxes to be
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kept by the manager under the
orders of the high-powered commit-
tee at appropriate places appointeda
by it and no person, whether Kha-
dim or any other, shall ask for, or
recelve, any nazar, in cash or kina,
from any wvisitor within the pre-
cincts of the Dargah. Contraven-

. tion of this rule shall be an offence
rendering the offender liable to
ejectment from the Dargah premi-
ses and a fine not exceeding Kko».
200.”

Now, Sir, it seemg that although
most of the recommendationg of the
Committee were mcorporated in the
Act, it so happened that this recom-
mendation “that such an act should be
declared an offence”, by oversight,
could not be incorporated in the Act
itself, and that omission is being made
up by this amending Bill,

Sir, something hag been said about
these Nazars, My friend, Mr. Anwar,
has described them as extortions and
has used sufficiently strong language
about them, Originally, there was mis-
management ang there were party
feelings 1n the affairs of the Durgah
mostly because of these Nazars and
offerings ag to who should share them.
This Committee went info the ques-
tion. I will read out from the report
of the Committee as to what they
said so that in future there should be
no quarrel about it. They said:—

“The manager ghall open the box
kept inside the dome for nazars on
a fixed day in the week and shall
allocate the contents thereof to the
objects specified below:—"

Now the element of extortion goes
away when nobody is allowed to can-
vass for Nazars. They are to be placed
inside a box and only those who want
to put Nazar for the use of the poor
will do so,

About the object it says:—

“(i) He shall spend one-sixth of
the nazar for the education of the

descendants of Khawaja Saheb and
one-sixth for the support and main-
tenance of the orphans, widows and
the needy and indigent amongst
those descendants,

(ii) He shall spend one-sixth of
the nazar for the education of the
deserving khadims and one-six for
the support and maintenance of the
orphans, widows and the needy and
indigent members of the khadim
community.”

Originally, these Nazars used to be
shared by khadims and Sajjadana-
shins and some others. Now the Com-
mittee has recommended that they
should be spent for the good of the
community, It says:

“A list of members referred to in
(1) and (ii) shall be prepared by
the manager from time to time in
consu'tation with the Sajjadanashin
and the accredited bodies of the
khadims. The high-powered commit-
tee shall have the power to revise
the list.

(iii) He shall distribute the remain-
ing one-third among the members of
the Haft Chowki as remuneration
for their services in guarding the
Mazar Sharif, its adjoining places
and its moveable properties.”

So it will appear that the Nazars
and the offerings are to be spent for
good purposes and no extortion should
be there. I feel, however, that the
present amendment is not sufficient
because there is another aspect of the
question. By this amendment we are
going to declare the taking of these
Nazars or offerings by a person who
is not a servant of the Mazar, or who
is not a Nazim, to be offence, But it
is also possible that the servants of
the Mazars the Nazims and others
may be obstructed in getting these
Nazars.

For that purpose T have given notice
of an amendment the object of which
is that these persons who are serving
the Mazar should for the purpose of
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the LP.C. be deemed to be public ser-
vants so that nobody should intertere
with these people, knowing that if he
interferes with the work and the petr-
formance of the duties under the Act,
he will be liable to be considered to
be interfering with a public servant
in the performance of his duties. At
the appropriate time I will move that
amendment, I had given notice of
the amendment and T have modified it
a bit and I will move it in the modi-
fied form.

With these words, I give my support
to this motion.

[Tae Derury CHAIRMAN in the Chair]

(g_ﬁ."-b) 4‘:’ )‘ t J” < \l"‘ K "‘z

Sel g = adyee 1 (edy )
debe S goe il x a howole
Samp WO PSS &S g3 gea &
S 9 Oyl o eyyd S S
A Ko & A WU S g S
oter e d piyKaw led o glen &S
whelae  oaade ol & oo Kyu
orl Saylas ye
Ut Jio
2U S e e UL b
Gl yde sl andee jui S
S S Alege e e el
ot of et el Wl
» Up ) T 68 g Blege o

35 Py om

,.5! "c‘ gibl.’.;- llgo

U S 8 Ky paidy S K Kypu 93
Pt el il lew &
ol Url sapde yad ¥y &S 2 Ups
@ =Sy S b G o
- A e e e W
oM e doS iy S e;’-f«,s.\h
godo ae el gl Gae 3T Sy

[ 26 NOV.

1863 ] (Amemdment) Bill, 1963 1094

& )i 2 ywyS t yaR L}"u' L
2 ¢ S g — b Jeld S
Ko y33 jal yan af ¥y 53 Ko )
o RS e el - s
eyl S ol oyl @ el
Y n U e ey e
pl = ek B &yl s Jla
A e el
Ond & e o e ot o
g aaag s e ey
& wale K Ll - Lee il
pl upihe & pha Ol L
ubr o A Gl K yilene] ¢
b el-a ep ety S
R N T
Wl Utd e e e &S A
- & Uage LN LS ¢_>l-2 S
Ut s o o 2 o e
b el 0 e Urelben] gl
ul.zﬁ.Sd,K,.a u“‘f’ R P LT
S Ehpdas e N
XL Jemad 60U 008 40 52 wyady
SS by S
NS 2 M
ey S S Gl oy
e et pe o Usp e ew
Ky = & M S o Syl S
Hlall kwsy SU 2 o fdo
By O3yl g &5 Juazal 5y gl
ol S & e 6l Ly
5 -t Sal el w
GyS caglen ‘_,S JJ ‘JJ ot 5,.:!
Lig 3yl Jale Usa lug] 45 40
Ul @ 50 gete s ¥ &

F 3 ysia

Edeohae



1095 Durgah Khawaja Saeheb [ RAJYA SABHA ] (Amendment) Bill, 19631096

[eecrttion JoyS (B oylae (o]

dla ey Sy gee olaas S
B ool 2 Ul aeay Koyl e
L= a oy UyS Ll eyl
[V R, g &S 2 P
wdiemhen €l 2 U any e
Ky & A e Pl S S &
b ool 8§ Uy &kl yae gl
g B Wl g5 gaka Syl a
i e 58 i
Say Uplie - L) J aesd Iy g
oY S Ay &2 gk & G Jfyala
S e Wl a U e
o ohly g sy el o Oyl
I BN R T i
™ o b Pla s S e Sy
P K D gyl prlae e i
ot P A e Gl
S gl ol oyl - A e R
ar Sl s goke e
&y > 2 N s e aafy
Jlostnl Hla K Wl o2 Ul ey
Wy gppde  agd k2 Ko Uigd gy
o o il Sy eyl a
sy S oy Ol & s Sl
e Jowsel 1o € al ) 4 U
TR P PVINCYRENN B A P

¥ % 2 Ul auyy m e e
s 8 e e oy K o Nlaa
2t opke ) &S 2 gy

J.‘.Aﬂw' ’37.3. K w' ) Uf &adey

- w,?j J‘Lpls "55 L,é’,.l" Lﬂ
= Oy
Le) logy ednof slagman &5 j9af

N B ool

2ot T S e el
ol szl y A Ula oyl 2 Ul
dols Uy LS wl s lile
A N R
ed Wy oS pBU ea txgo oS J.«.si
o = 2 Lo
2 5oy o dlem yle 3

,5 L,:W Xol;xw '-,g

2 ap eun 3f o il
dale sl gt S - e e
LAl g sy & e WS
e S S SR | T8 B W)
o e A L.JLK i g1 Ui ylae
S uth Seoed Ke 55 U‘" YRy
22wk e U S8 LRS] sug
Ua tag Jlea pl pan )8 od
oyl Ul e ey el
ube B dla U ol g el
M S Ay o e (Wl - Uy
2 - A le o deedhad pae
obt @l L S -8 e oymye
ek Lo IS - a
oS &adgy (gl _pwheyy SN o osud
¥ e dapy byl geils J &
Upp ey 33 @l e - Jala uf

&S 2 ,,b

ol gb G rople s il
-a s



|

I
097 Durgah Khawaja Saheb [ 26 NOV, 1963 ]

M’M d)& ¢_)l‘.b M‘&Lﬂ‘
LyS @yppe of ol i 2 Lo d
o o8 e 5 e Linly e
S b Al of el gal
Sl s e 6 s o b
X I P R
ol o
Sl A 5 ey Wl e
pb Pl dey e S o

LX) "J‘Lﬂ,§ ¥ &*i’)

§ & Wemaw ¥y gyl 2 UyS aunn 5
WZexr Iyan 55 20 _adayy o Ko
ks S by g € Sla g
NP TS IR SRR ITI VIV 1
BLl yyip e =K 58 Lad oSy
b aS K g8 (Bl w Ky e
€S &g Kl @aakippel S
ut ,q.'fedS axam Kol o § g0 Hadp
Oypo ol Jid | \agmew Cmlie
- @ éd asiy ekl sl
ea Ul s byl 53 Ky  wa
o per I e Sy ylie
Ly L Re 5 20 gy le S
ol S ety S Flege w oy
Syp XS & 0lyy gue gl 2 o
Jtod e Bl SE S e
o g2 &2 gl (g2 B anlea S
9o a2yl e Plg o ¥ a
b e B8 e DS yyoke

ples Ughi o o Jals UF )
2 opteia]  Salms oy gand

\
(Amendment) Bill, 1963 1098

deeo of ol 2 UT aaggy 3 L
o gE=0 balyy Ay W s
R L o B G,.'_'\ 33 yade 3la ey,
fd-‘d}»\a AN ol @ Uye
uigl 2 &S K Yal o S,
PSS RS < IWL S SRTCINY 8 R Y SV
& soly - LyaKee &) ‘.5[3& (,.h
Linle LyS gye & Wl Sea XS
- e

st e mw gO& aifed’
(39T 93%) - 9ERY, ¥E UF WS
fomr 8 ot o9 a@a & s & fow 0@
f& 1% samar Tgw FE N "D W
T A7 At fordy F2raet & Ffaw 8
] dw & 5 ogm mw
FTY FEF AT @ AR A
Gt CICH A )1 S | (A
T F g@d g v wfem,
W W AFgd & AF 9% ;q
T F qW 97 F#E X qIgEr A
qGf@ agarF I1d g a7 Ay ¥
TR 1 AT 420 g1 47 I A
SISIECUI AN T3 cUl S U4
A qLE F, TF 0HRIL JEIT F,
FIfF FATY GoBq¥ T §, BF 1T &
f& a1 4= a9gdt st #1, wafa
TgAF  FE H, UH | TG
INME g9 WY ICE 8 |
fergam & &0 A A 7l @ AWM
Ay & AR 39 A fgg o afawr g,
gER w9Ed F An e g oo w
Y ¥ TT TG < a1 /A & 7T AAY
T ¥ | TH IR A A W HEHAT
Al 39 A A7 AT T N IR
& gr 9T /T q F AR A9 | E )
77 fevgat & 19 o\ ot § @ &3
afet & Sfgi 9% T 99K =gTs S §,
Wz AgTE W &, WA UF AR A
Far W@ A% {gg@l ¥ ®f=Q =k

— - . ——

[ JHindi transliteration,

|



1099 Durgah Khawaja Saheb [ RAJYA SABHA ] (Amendment) Bill, 19631100

[#rcrriaa w3, afes)]
T4 T T JreF & I H KIS qTEAY
g R\ wgwd & gw faw £ fgma
Fem gafau fF o a3 73 Af=x §
IT & g A o7 g AraAr § 1 W
g & § 59 937 § o Wk Qhrafaqy
¥ 9 o faoar ww gu & o gy
Fafaat ar & KAt w3 w9,
RaAq {Fareary 2w & fag o« o
FHTO FHA FAY &, qAqHT FA
& faq | = oY @r3g & fRqa @ 93
AR § 99 F ff TR T T X
FH AT & | g T@A F|T
arfe daT ATATET @1 9T TR q g1
HIT QIS AT & g § T 9 A/
LW ¥ AT FEET 7 I5E | AV
AT & @@ faw = feama war §
f& Gar g7 =fgn # §fF 78 ong
qFIT AAFT TTME &, I AT AR
¥ AT Ag A § AR FTR T A
8, wafaw = ot Tar Fr 9w
7z @31 & fF ag7 & o Afe gg
AT /AT & ST qASHE T TR
¥ gra § §, 7 qfeas & g N sfew agr
& qurdt ar fam awif ¥ wfae &
T[T 8 9 &) 4F #Y 99 $Q § 99T

ag faem me & Ay 1 gand.

AT WEAR Har & e ¥ v
e g & & gIaT & AR AET g
FT aTH ¥ 9 7Y 9L qTGRT g T TR
Faw yfFNfFmar Qe g fr
RS §R ) @9 g, aF qH AN
A &, TR qF Jg aF Aqq & I
T FAO A A w A Faga @
wfex & g7 & s W # o )
S BT qET HTAT § SHFT AES I
qE 197, WL g3 97 WAET TTMR
T HR ¥ 97 AW Aoy ag & T &
% agt 9= FTHRT TTAT JAET & WX ST
WET e g wifgr sk 4R
agq & wfeaw Y § stgt 9% w94y Wrar §

T T AT W F KA F, A I
ft ®eF &, f g afredl 7 Y T #nar
¥ JEFT ATE TRA B | T A
ferefl &7 T FgA AT TITF H AT
TR

a5 ¥ S YRS F ATH 9T, W
F AR 9T, T0T AR F aqifF arRaas
oqTEAY, 73T fagr el 9 959 F9 W
TUTTET 9 F1aT § ST I1ar &t weeiy
a7 & waT & Fa 5 Fn s anfeg,
€T ST A AT FAT & a1 TG HTHT
e A A 3T e o1 g9er-
TR FT AT & 1 WAL T AT qTEE
ST AT AT & S At ¥ oA §, W
fae gt & 1+t FewT "W & 6/
T forgd ST gge w@r g ar aEr
3T TE < @ e & e g &
qg AEWAT &, g &, 9 S A1 far Q
A | qT ThET FTF AT AT G
T Fe § AT gt o G S ey
Fgt G S AR o9 A 9T @
g wifey @ € &ar | 5@ A #
Qe & o 7@ faa ¥ gAsdz g &
faar @Y At €Y & 11 71 A A ]
fad st a7 wiede g 2 0¥ Im-
TIGTTLTT 0T §F & 1 9 F O
AT Jt &7 fow w18 93 @ w0feg,
forg am 9¢ &= g1 wrfgd, a8 ax
qX g g1 9% fau g |

TF @ R aE F S« 9 eww
feamr agm fo s T el gan
Y ARG g9 F faar § F 39 it qire
FWT § W T1gam g 5 g ™
qHTHz A AFA o fadt frem a1 fama
T ET, T F TATET I AT @Y W F,
TF AT TIX FT JAMT, 98 & g7 TF
FHA AT § FH & WX T HEHT 7
FAT TG FATATET A1 G STAT HET §
X ag a97qr & fF u= g9 www
3 T AT GERT & WA a1 &7 A
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e qfmrde aEf & orgear g
Tt F1E gFT T8 O | § R
TeHd § @R ¥ ag fawfa F&m
fo &t #1€ grfatie oF a8y &,
aw3g fam &Y, o g &, oY ot gefee
wad g wifay, fah swiar s3ve
afrariiz 75 & 1| Forg e o) gaTEr
T AT 8, §ATU ART JAT Bi 8,
I9 A TF AL AT ] FT Farar a7
fam @ oz @y & frerd A e
g AR T TRy T FEA g AL FF
ageq § 39 faar &1 fgmoa #ar g
AT qg S QAT § I8 T q@E T
7T 7g & fr afed & fag o #rg
s 4 faar wwr wfgw ) fow &
FHAET T AT AR q1i0F Tq=i
9 9FT X THAT AT § 99 F @A
& fau f% o 9z T @ 99 ik €,
ST T 9 @ g1l § a7 4l a/T &
T & fau ses faa o s &y wean
R AT gH HTT JFAT 2T F B
F] TEY IE A F1EH @ TF | § AR
T FEY G FAAT EY A FAT ATZATE ! |

SErRt R. M, HAJARNAVIS: Madam
Deputy Chairman, I express my deep
gratitude to the Members of the
House, who have extended their
whole hearted support to this Bill, for
the sympathy they have expressed,
for the objects of the Bill, I have
also taken notice of the many sugges-
tions which fell from hon, Members
and at the appropriate time, I as-
sure the House, we will give consi-
deration to those suggestions. There
is however some doubt ag to the exact
significance of the Bill as tpo whether
those persons who rendered assistance
to the pilgrims, Khadims, are sought
to be completely excluded from their
{raditional role. I must mrake it clear
that it is certainly intended to put
down and put down with a heavy
hand ull the abuseg which are at pre-
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sent committed in the name of reli-
gion, whether they are by Nazims,
Sajjadanashing or Khuddam against
whom numerous complaintg have been
received and voiced. But what ex-
actly is the provision of law? The
House will bear with me, I hope, for
a short while if I place before the
House the various provisions of the
Act, Under Section 2, sub-section
(d) Durgah Endowment has been
defined and ‘Durgah Endowment’ in-
cludes Durgah Khawaja Saheb, Ajmer,
all buildings and immovable property
within the boundaries of the Durgah
Sharif and sub-section (v), says: “All
such Nazars or offerings ag are re-
ceived on behalf of the Durgah by the
Nazim or any person authorised by
him.” Therefore, if there is any nazar
or offering received on behalf of the
Durgah, that becomes part of the
money given to the Durgah.

Now we come tp section 14 which
says:

“It shall be lawful to the Nazim
or any person authorised by him in
this behalf, to solicit and receive, on
behalf of the Durgah, any nazars or
offerings from any person, and not-
withstanding anything contained in
any rule, law or decision to the
contrary, no person other than the
Nazim or any other person autho-
rised by him in this behalf, shall
receive or be entitled to receive
mazars or offerings on behalf of the
Durgah.”

Therefore, the position is like this.
The moment any person makes an
offering to the Durgah, then it has got
to go into the treasures of the Dur-
gah. It cannot be diverted elsewhere.
That does not prevent, I am sure, the
Khadims being paid anything for any
other purpose. The whole object of
the Bill is to prevent any money
which has been offered as an offering
to the Durgah, being used for pur-
poses which are not regarded as law-
ful purposes under the Act.
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Surr SYED AHMAD: [ would re-
quest the hon, Minister to clear one
point. It has been said in this House
that offerings made inside the com-
pound or the precincts of the Durgah
only are covered by this Act. If I
heard some of the hon. Members cor-
rectly, that is what I gathered. I
want to know whether this measure
covers cases where the offerings are
sent by money-order?

Surr R. M. HAJARNAVIS: I don’t
think it will be part of my submis-
siong to this House to give interpreta-
tion of the law which of Tourse,
shall be the business of the courts or
the functions of the courts to give,
The hon. Member himself is a very
distinguished lawyer and I can point
out to him section 14 which clearly
states:

“1t shall be lawful to the Nazim
or any person authorised by him in
this behalf to solicit gnd receive,
on behalf of the Durgah, any nazars
or offerings”.

So the substantive part of the sec-
tion speaks about the offerings.

Surr NAFISUL HASAN: Even if
it ig offered outside, but if it is given
as a nazar to the Durgah, it goes to
the funds of the Durgah.

Suri M., GOVINDA REDDY
(Mysore): If it is a nazar meant for
the Durgah, then certainly it should
go to the Durgah.

Surr SYED AHMAD: Suppose
somebody comes to me and asks me
for a nazarana for the Durgah, what
happens? Persons come to me and
ask me: “You give some nazarana for
the Durgah Saheb.” Wil]l that be co-
vered by this measure? I do not want
the hon. Minister to do any interpre-
tations that the courts have to do but
the case that he puts forward should
not have any confusion and he should
make the position clear,

Surr R. M. HAJARNAVIS: There
is no confusion. If the hon. ¥ember
feels that the words that we have
used, if he feels that the words used
by the draftsman are not clear

[ RAJYA SABHA ]
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Tue DEPUTY CHAIRMAN: But
the Minister can clarify the position
and answer the point raiseq by the
hon, Member.

Surr R. M. HAJARNAVIS: Yes,
Madam, and therefore, I submit, if the
words lead to any ambiguity, I shall
be grateful to the hon. Member if he
will suggest to me alternative woras
or an alternative expression which
will remove the ambiguity. As far
as Iam concerned, Rule 16—ruleg have
been framed under the Act—makes
the position quite clear,

Tee DEPUTY CHAIRMAN: The
point about the place of giving and
receiving has to be clarified, I think.

Surr SYED AHMAD: Yes, Madam,
my point was that. I may add that
I am strongly in favour of this Bill,
although I did not say so in so many
words. And I want that there should
be no loopholes in it. Offering naza-
rana by money-order may not be co-
vered and this appeared to me to be
a loophole and that is why I have
raised thig point now.

Surt NAFISUL HASAN: If it is
meant for the Durgah, it must go to
the Durgah, no matter where it was
given or how given,

Surt R, M, HAJARNAVIS: The
hon. Member probably is referring to
the extract from the Report which was
read by Shri Nafisul Hasan, That is
not in the Act. That particular limita-
tion does not find place in the Act, us
far ag I have been able to see. The
substantive part of the Act is con-
tained in section 14 which I have read
and which says that it shall be the
Nazim and the Nazim glone who shall
solicit and receive the nazarana on
behalf of the Durgah. And now we
are adding a elause containing the
penal provision to say that if any per-
son other than the Nazim receives or
solicits nmazarana, then it will be an
offence. It is certainly not the inten-
tion to outlaw the Rhadims, for rule
16 which deals with the Khadims and
their rights says:
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“(a) The Khadimg shall continue
to perform such duties at the Dur-
gah as they have been traditionally
performing.”

This rule is certainly not to be over-
ruled by this amendment, And then
it says:

“(b) They shall not harass any
visitor or pilgrim visiting the Dur-
gah.

(c) They shall neither solicit nor
receive any nazars or offerings from
any person on behalf of the Durgah
or In Yhe name of Xnawaja [anep™

So if they by money-order solicit
money on behalf of the Durgah and
they appropriate it for their own use,
then certainly that will become an
offence under this Act, because it is
stated here:

“They shall neither solicit nor re-
ceive any nazars or offerings from
any person on behalf of the Dur-
gah.”

And then it is stated:

“(d), They shall abide by such
other rules of conduct in the Durgah
as the Committee may prescribe.”

That is to say, their conduct is lia-
ble to be regulated by the rules to
be made by the Durgah Committee.
Angd then rule 18 states:

“All nazars and offerings, whether
in cash or in kind made by the
pilgrimg or others to the Durgah
shall be earmarked for the purpose
indicated by the donor.”

If the purpose is indicated, then it
will be used for that purpcse, But,
“In the absence of such indication,
such nazars or offerings will be pre-
sumed to have been made for the
maintenance of the Durgah and ac-
cordingly credited to 1its funds.”
If nothing is mentioned, then the
presumption is that the offer.ng is
for the maintenance of the Durgah
and it goes to its general revenues. If
it is given for a specific purpose, then
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it goes to that particular purpose.
That, Madam, is the Bill -

Surr SYED AHMAD: Madam, I
want another point to pe made clear.
It appears from the =mending clause
tlvat this offence ig non-cognisable, Is
that the position?

Surt R, M. HAJARNAVIS: I dort
think it is cognisable,

Surr SYED AHMAD: Then the
sanction is very inadequate.

AN THoN. WIEMEER: How can it be
cognisable?

Surt SYED AHMAD: At least the
soliciting of money as nazareng, or
the soliciting of nazaranag should be
made cognisable. If it is not made
cognisable, then it is quite useless.

Serr R, M. HAJARNAVIS: No, it
is not useless. Otherwise jt will lead
to blackmail and a lot of harassment,
Let ug assume that it is effective, If
later, in this particular form, it is
ineffective, then surely we can make
it cognisable.

Surt NAFISUL HASAN: Later on,
Wwe can make it

Surt R. M. HAJARNAVIS: T am
grateful to the hon. Member Shri
Nafisul Hasan for pointing out a cer-
tain racuna and the amendment sug-
gested by him ig certainly an improve-
ment of the Act. It flows oul of the
Report itself and I am grateful to
the hon. Member and I express my
gratitude on behalf of the Govern-
ment for his pointing out these im-
provements. He will no doubt bring
the amendment at the appropriate time
and it shall be my privilege to ac-
cept it.

SHrr SYED AHMAD: Before the
hon. Minister accepts the amend-
ment—1 am sorry, Madam, I find my-
self interrupting the hon. Minister so
many times, though today is the first
day I do it, and if you wish the last—
I would like to get another point
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[Shri Syed Ahmad.]

cleared. The amendment has been
brought by my gallant friend Shri
Nafisul Hasan to the effect that cer-
tain employees of the Durgah dis-
charging their duties or performing
their duties should be considered
“public servants”. I think that pro-
position is too wide a proposition, be-
cluse if it were to apply to all the
Durgahs or to =ll religious instfitu-
tions that are managed by the Gov-
ernment, thep it would create too
many government servants. So I sug-
gest that only for the purpose of the
collection of the naezars they may be
deemed to be government servants,
not otherwise, To create Governmeng
servants out of the priest or the mana-
ger, the Khadim or somebody
who just uses the broom in that Dar-
gah would be going too far so far as
the scope of a public servant is con-
cerned.

Surr R, M, HAJARNAVIS: I move,
Madam.

Tue DEPUTY CHAIRMAN: The
question is:

-

. %
“That the Bill to amend the Dur-

gah Khawaja Saheb Act, 1955, be,

taken into consideration.”
The motion was adopted.

Tee DEPUTY CHAIRMAN: We
shall now take up the clause by clause
consideration of the Bill. There is
an amendment standing in the name
of Shri Nafisul Hasan.

Clause 2-—Amendment of Section
14

Surr NAFISUL HASAN: Madam, I
beg to move:

“That at page 1,—

(i) in line 9, for the word ‘sub-
section’, the word ‘sub-sections’ be
substituted; and

(i) wafter line 12, the following
be added, namely:—

[ RAJYA SABHA ]
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‘(3) The Nazim, the Sajjada-
nashin, the employees and ser-
vants of the Durgah Endowment
and all other personsauthorised
to do any act under this Act
shall, while acting or purporting
to act in pursuance of any of
the provisions made by or under
thig Act, be deemeq to be pub-
lic servants within the ‘meaning
of section - 21 of the Indian
Pena)] Code.’”

I have not much to say about this
amendment as the hon. Minister has
indicateq that he is prepared to ac-
cept it. But as far ag the objection
raised by my friend Mr. Syed Ahmed,
is concerned, I may tell him that
there is a similar provision in the
Muslim Wakfs Act. Section 46 of the
Muslim Wwakfs Act 1954, reads as
follows:

“The Commissioner, every auditor,
every officer and servant of the
Board and every other persom duly
appointed to discharge any duties
imposed uponm him by this Act or
rules or orders made thereunder
would be deemed to be a public
servant withip the meaning of sec-
tion 21 of the Indian Penal Code.”

Therefore, there is nothing new that
is sought to be done here. This pro-
vision is already there in the Muslim
Wakfs Act and since we are regulat-
ing the administration of this Durgah
by means of an Act, and if certain
duties are being performed by the
employees or by the Sajjadanashins
or Nazim, duties imposed by this Act,
I think there is no harm in treating
them as public servants and this is
in line with similar provisions in
other enactments. I hope the House
will be pleased to accept this.

The question was proposed,

Tre, DEPUTY CHAIRMAN: 'The
Minister has already accepted this
amendment?

Surr R. M. HAJARNAVIS: Yes,
Madam.
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Tue DEPUTY CHAIRMAN: The
guestion is:

“That at page 1,—

(i) in line 9, for the word ‘sub-
section’ the word ‘sub-sections’
be gsubstituted; and

(ii) after line 12, the following
be added namely:—

‘(3) The Nazim, the Sajjada-
nashin, the employees and ser-
vants of the Durgah FEndow-
ment and all other persons
authorised to do any act under
this Act shall, while acting or
purporting to act in pursuance
of any of the provisions made
by or under this Act, be deemed
to be public servants within the
meaning of section 21 of the
Indian Penal Code’”

The motion was adopted.

Tue DEPUTY CHAIRMAN: THe
question is:

“That clause 2, as amended, stand
part of the Bill”

The motion was adopted.

Clause 2, as amended, was added to
the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Surt R. M. HAJARNAVIS: Madam,
I move:

“That the Bill, as amended, he
passed.”

The question was put and the motion
was adopted.

MOTION REGARDING COMMITTEE

ON PUBLIC UNDERTAKINGS
Tuae MINISTER or INDUSTRY
(Sert  N. KANUNGO): Madam, I
move:
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“That this House concurs in the
recommendation of the Lok Sabha
that the Rajya Sabha do agree to
nominate five members from the
Rajya Sabha to associate with the
Committee on  Public Undertak-
ings.”

Madam, the original motion has
three parts. Paras 1 and 3 deal with
the size and composition of the pro-
posed committee. Para 2 is the subs-
tantive part of the motion. The his-
tory and concept of this motion are
fairly well-known to many Members
of both the Houses. Therefore, 1 shall
endeavour to take as little time as
possible of this House. The Resolu-
tion on Industrial Policy, which has
the approval of both the Houses, is
the sheet anchor of all the pnligies
of the Government. According tio the
Resolution, there is a group of :nius-
tries in which the State only would
have the initiative and ownership.
There is the other group where ini-
tiative is open to private enterprise
but the Government can enter in the
field if the circumstances justify this
step. In the first category, many
undertakings have already been estab-
lished and more will come into being
in course of time. Most of the under-
takings are established as joint stock
companies registered under the
Companies Act. Such companies are
regulated like any other company
according to the provisions of the
Companies Act and such regulation is
rather elaborate. The Companies Act
has some special provisions regarding
Government companies inasmuch as
it is obligatory for such companies to
place their annual reports and
accounts on the Table of the Houses
of Parliament and the Auditor-
General has special powers of super-
vision of the audit of such companies.
In other words, Government under-
takings, by and large, besides being
governed by the elaborate provisions
of the Companies Act, are also subject
to special regulation. In such under-
takings a Minister or Government
has no more power than that of a
shareholder vis-a-vis the Company.
This arrangement is designed to



